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To,

The Registrar,
Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.
E-mail-judicial-ngt@gov.in

Sub:- Submission of Joint Committee report in pursuant to order dated 24.07.2024
passed by Hon'ble NGT in the matter of Original Application No.695/2024,
Shyam Ji Mishra Versus State of Uttar Pradesh.

Sir,

In Compliance of Hon'ble NGT order dated 24.07.2024 in the matter of O.A. No.
695/2024, Shyam Ji Mishra Versus State of Uttar Pradesh, and the Joint Committe
report is being filed herewith.

It is requested that the aforesaid Joint Committee report may be presented
before the Hon'ble Tribunal for kind consideration.

Encl.: As above.
Yours faithfully,

G2
(UK Gupta)
Regional Officer
Sonbhadra.
Endt. No. & date as above.
Copy to:-
1. District Magistrate, Sonbhadra for kind information please.
2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please.
4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber,
Supreme Court of India, New Delhi-110001.
/

Regional Officer
Sonbhadra.
PrAferd : AHM HEAT 162, ST Arerd (e avd gea) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
'\'ﬁlém . AFE—231216 Robertsganj, Sonbhadra-231216

-3 : rosonbhadra@uppcb.in E-mail: rosonbhadra@uppcb.in
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Joint Committee Report in pursuant to order dated 24.07.2024 passed

by Hon'ble NGT in the matter of Original Application No. 695/2024

ShyamJi Mishra Versus State of UP.

1.

Hon'ble NGT vide its Order dated 24.07.2024 passed by Hon’ble NGT in the
matter of Original Application No. 695 / 2024 ShyamJi Mishra Versus State of

U.P., instructed the following:-

“....2.The allegations made in the letter petition give arise to substantial
question relating to environment due to implementation of Scheduled enactments
under NGT Act, 2010, but before taking any further action in the matter, we find it
appropriate to obtain a factual Report for which we find it appropriate to obtain a
factual Report for which we constitute a Joint Committee comprising District
Magistrate, Sonbhadra, Uttar Pradesh Pollution Control Board, Divisional Forest
Officer, Sonbhadra and integrated Regional Office, Ministry of Environment, Forest
and Climate Change, Lucknow.

3. Uttar Pradesh Pollution Control Board shall be the Nodal Agency for
compliance and coordination.

4. Above Committee shall visit the site, interact with Project Proponent, as also
with complainant, collect relevant information and submit a factual Report within
one month to this Tribunal.

6. List this matter on 02™ September, 2024.”

For accordingly, the following members have been nominated by the

concerned departments for the said committee:-

a. Shri (Dr.) Pranay Misra, Assistant Inspector General of Forest, MoEF & CC,
RO, Lucknow.

b. Shri Subhash Chandra Yadav, ADM (Judicial), Sonbhadra.
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c. Shri Kunj Mohan Verma, Divisional forest Officer, Sonbhadra Forest
Division, Sonbhadra
a. Shri Umesh Kumar Gupta, Regional Officer, UPPCB, Sonbhadra.
2. That the relevant part of the letter petition enumerating grievances of the

applicants is reproduced as follows:-

“1. This Original Application has been registered in exercise of suomoto
jurisdiction under Sections 14 and 15 of National Green Tribunal Act, 2010
(hereinafter referred to as ‘NGT Act, 2010’) on a letter petition dated 08.10.2023
sent by ShyamlJi Mishra alleging that for construction of colonies of Obra Power
Plant i.e. Obra ‘C’ Thermal Power Station above 50,000 trees were cut illegally in
collusion with authorities and now project for establishment of Obra ‘D’ Thermal
Power Project has been sanctioned for which about 1,00,000 trees are likely to be
cut and no compensatory plantation activities have been undertaken by the

project proponent.

3. The Committee members discussed and decided a date for carrying out field
visit on dated 24.08.2024. The Intimation letter had been issued to all
concerned departmental officers along with the complainant by Regional
Officer 'RO’, UPPCB, Sonbhadra vide reference No. G0812/OAN0.695/2024
dated 21.08.2024.(Annexure-1)

4. The joint committee conducted the site visit from dated-24.08.2024 along with
Joint Committee Member, Project Proponent i.e. representative of M/s Uttar
Pradesh Rajya Vidyut Uttapadan Nigam (UPRVUNL) Ltd., Obra Thermal Power
Plant, Obra, Sonbhadra. As complainant, Mr. Shyamli Mishra or their

representative was not present at the time of inspection.
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5. UPPCB has issued Consent to Established (CTE) to M/s M/s UPRVUNL, Obra-C
project (2x660 MW) vide ref. No. 62090/UPPCB/Sonebhadra(UPPCBRO)/CTE/
SONBHADRA/2020 dated 28.08.2020.(Annexure-2)

6. The salient observations found during visit by the joint committee members are
summarized as follows:-

a) Construction/Expansion work of M/s UPRVUNL, Obra-C Thermal Project
(2x660 MW) was found under progress. However, the work about cutting of
trees for Expansion/Construction of M/s UPRVUNL, Obra-C Thermal Project
was found completed.

b) M/s Obra Thermal Project had planted sapling in lieu of cutting of trees for
the construction of project of residential colony under Obra-C project
through concerning forest department. The officials of Obra Forest Division
planted 8382 saplings at obra sector-9 (Ka) Area 7.62 Hectare and 6714
saplings at obra sector 9(Kha) Area 6.10 hectare.

c) The site Photographs of Obra Sector 9 (Ka) and Obra Sector 9 (Kha) are as

follows:-
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Fig. 3.Site Photographs of Plantation Area of Obra Sector 9 (Kha), Obra

d) Primary marking and Counting work of tress for deforestation was found
under progress at proposed establishment of M/s UPRVUNL, Obra-D,
Thermal Project, Obra, Sonbhadra. The Photographs about site visits are as

follows:-
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Fig.4. Photographs of site proposed for deforestation to established Obra-D

Thermal Project.

e) Divisional Forest Officer 'DFO', Obra Forest Division, Obra, Sonbhadra
informed that the Joint committee inspection are under process to
determine the impacted area along with trees for the construction of Obra-
D Thermal Project. No work of construction of Obra-D project was found
under progress.

7. Regional Officer 'RO’, UPPCB, Sonbhdara requested Divisional Forest Officer,
Obra Forest Division, Obra, Sonbhadra Vide letter No. G0806/0OA No 695/2024
dated 20.08.2024 for providing the information about status of cutting trees
for the construction of Obra-C Colony, details about NOC issued by the forest
department for cutting of trees, planted trees in lieu of the trees being cut for
the establishment of Obra-C Colony and M/s Obra-D Thermal Power Plants.
etc. (Annexure-3)

8. The Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra vide their
letter no.- 463/Obra/ 10 Case dated 27.08.2024 (Annexure-4) with letter no.
55/Chopan/10 Case Dated 27.08.2024 of Sub-Divisional Forest Officer, Obra

Forest Division, Obra has provided the following information:-
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8.1. The Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra had
issued permission for cutting of 4191 affected trees for construction of M/s
Obra-C Thermal Project, Obra, Sonbhabra vide their letter no.-1784/ Obra/
37 dated 25.11.2016. Thereafter, the Divisional Forest Officer, Obra Forest
Division, Obra, Sonbhadra had issued permission for cutting of 1156
affected trees for construction of M/s Obra-C Thermal Project, Obra,
Sonbhabra vide their letter no.-3029/ Obra/ 37 dated 05.03.2018.

8.2. The Land Arazi number 2327KA Category 6-2 of Village-BilliMarkundi is
covered under Obra-C thermal project and registered with the name of
M/s Uttar Pradesh Rajya Vidhyut Utpadan Nigam Limited 'UPRVUNL’,
Obra, Sonbhadra in revenue record, which is not advertised in gazette
about Section-20 for village of Billi Markundi.

8.3. M/s Uttar Pradesh Rajya Vidhyut Utpadan Nigam Limited ‘'UPRVUNL’,
Obra, Sonbhadra had desisted of affected 4191 trees and 1156 trees i.e.
total 5347 trees after obtaining permission of concerned forest division to
construct the Obra-C Project.

8.4.M/s UPRVUNL, Obra, Sonbhadra had planted trees in the sequence of
deforest trees to construct the Obra-C Project through Obra Forest

Division, Obra, Sonbhadra which detail are as follows:-:-

SI. Name of Plantation Name of Area, Area Nos. of Nos. of Survival
No. | the Forest Year where (Hectare) | planted alive percentage
Range plantation done trees plants
1. Dalla 2021 Obra Sector 7.62 8382 6301 7517
9(Ka)
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2. Dalla 2022 Obra Sector 6.10 6714 5397 80.12
9(Kha)

Above Plantation is as per the Standard of Forest Department.

8.5. The Joint inspection is under progress to determine the impacted area
along with affected trees for the construction of Obra-D Thermal Project.

8.6. The Obra Forest Division, Obra, Sonbhadra had not issued permission for
cutting of trees to construct the Obra-D Project at present.

9. Regional Officer, UPPCB, Sonbhdara vide letter No. G0805/OAN0695/2024
dated 20.08.2024 has asked M/s UPRVUNL, Obra Thermal Project, Obra,
Sonbhadra for providing the information about Status of compliance of
conditions of Environmental Clearance obtained for construction of Obra-C
&Obra-D thermal Project, status of cutting of trees to construct the Obra-C
&Obra-D Project and status of planted trees in lieu of trees cut.

10. The M/s Uttar Pradesh Rajya Vidhyut Utpadan Nigam Limited 'UPRVUNL',
Obra, Sonbhadra vide their letter no.-21020/Mu.Ma.Pra./W-2/81-B-3S
dated28.08.2024 (Annexure-5)has provided the following information:-

10.1. The project had obtained Environmental Clearance to construct the
thermal project Obra-C and has submitted the status of compliance of
conditions.

10.2. To construct the Obra-C project, The project had paid Rs 9,50,400/- to
Obra Forest Division for planting 8382 trees in lieu of cutting of 4191 trees
and paid Rs 9,33,588/ for planting 6712 trees in lieu of cutting of 1156

trees.
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10.3. The MejaUrja Nigam Private Limited 'MUNPL" will do construction of
Obra-D thermal project jointly with the M/s NTPC after obtaining
permission from concerned department. To establish the Obra-D Thermal
Project, G.L.P. has not been decided yet. The cutting of trees will be done
after finalization of G.L.P. and getting permission/NOC from Concerned
DFOs.

Conclusion / Recommendations / Suggestions:

M/s UPRVUNL, Obra, Sonbhadra had planted 15096 trees in lieu of cutting of
5347 trees to construct the Obra-C Project through Obra Forest Division, Obra,
Sonbhadra. As per information provided by forest division, 11680 trees are alive
out of planted 15096 trees and percentage of survival of trees was found as per
standard. To establish the Obra-D Thermal Project, G.L.P. has not been decided
yet. The cutting of trees will be done after finalization of G.L.P. and getting
permission/NOC from Concerned DFOs. Hence, the suggestions of the joint
committee are as follows: -

a) M/s U.P. Rajya Vidhyut Utpadan Nigam Limited, Obra, Sonbhadra must

ensure that fencing should be done around planted trees in Obra Sector-9
(Ka) and Sector-9(Kha).

b) M/s U.P. Rajya Vidhyut Utpadan Nigam Limited, Obra, Sonbhadra must

ensure the survival percentage of planted trees as per standard of forest

department.
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¢) Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra must
ensure the cutting of trees as per law to construct the Obra-D project.

d) Divisional Forest Officer, Obra Forest Division, Obra, Sonbhadra must
initiate action against defaulters as per law, if any evidence comes into light
about illegal cutting of trees to construct the Obra-D project.

The above Joint Committee report may be filed for kind information and

consideration of this Committee.

Name of the Committee members Signature

1. | Shri (Dr.) Pranay Misra,

Assistant Inspector, %

General of Forest, MoEF & CC, s
RO, Lucknow.

2. | Shri Subhash Chandra Yadav,

ADM (Judicial), \i)gb\

Sonbhadra.

3. | Shri Kunj Mohan Verma, " -
Divisional Forest Officer, /YL '

Sonbhadra Forest Division, Sonbhadra

4. | Shri Umesh Kumar Gupta,

Regional Officer, &/

UPPCB, Sonbhadra

Dated:29.08.2024
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@M. UTTAR PRADESH POLLUTION CONTROL BOARD SONBHADRA wf/ Lo

Rl

TaH HEAT/Ref. No. G0812 / OA No. 695 /2024 faei: 21.08.2024

Jar ¥,
it (Sfo) wora A,
Tere Rigs |,

fawa— Wov@wgﬁﬁaﬁamr T3 facelt A ARAT aMNovo wHo—695 /2024 T ST s 999 e 3% Jodlo T
I A UIRT MY fRAI—24.07.2024 & IJUTAT & &= ¥ |
814,

HUIT A0 TSR BRI AfHRor, 95 faeell H AT 3M0T0 H0—695 /2024 TIH il fHsM 99/ =T 3
oo g =g H UIRA AT fa1h—24.07.2024 BT HEH YU BRI Bl B I, 4D & 39 fefaq 8-

"2....The allegations made in the letter petition give arise to substantial question relating to
environment due to implementation of Scheduled enactments under NGT Act, 2010, but before taking any
further action in the matter, we find it appropriate to obtain a factual Report for which we constitute a Joint
Committee comprising District Magistrate, Sonbhadra, Uttar Pradesh Pollution Control Board, Divisional
Forest Officer, Sonbhadra and integrated Regional Office, Ministry of Environment, Forest and Climate
Change, Lucknow.

3. Uttar Pradesh Pollution Control Board shall be the Nodal Agency for compliance and coordination.

4. Above Committee shall visit the site, interact with Project Proponent, as also with complainant,
collect relevant information and submit a factual Report within one month to this Tribunal.

5. A copy of this order be forwarded to District Magistrate, Sonbhadra, Uttar Pradesh State Pollution
Control Board, Divisional Forest Officer, Sonbhadra and integrated Regional Office, Ministry of Environment,
Forest and Climate, Lucknow for information and compliance.

6. List this matter on 02nd September, 2024...."

H10 ISR BRA SAferaxvr, 78 faeell # IIRTT 30V0 H0—695 /2024 TATH Sl A 99M we 1% Jodlo T
I H UIRT MYl faid—24.07.2024 & IUTAT H fod AIad WA & TS & U 4 I dre AT,
TETSH B UAH—Td 15302 / H—2 / TAOSHOEI0—07 /2024 faATH—06.08.2024 ERT NN HI AT fhar Tar
2| ST Sad YHRul #H WY & e b ®U H & Frferd, qataRv, a9 U9 Siodrg URads Ao, WRA WRBR,
UoH T, WX U, ITelfTe, oRaess ANA B @ gaaT 39 died § U g8 © | UPR0 H AR & 3 el o
AT WR ATdT & SURTT RIeid S fai9—24.08.2024 BT @i 11:30 UR fbar ST URaqifad 2 |

3 JAMIH WTER IR & & ISWIaq aftfa A0 gHoshiodio gRT UIRd 3Meel & Irured =g Wgad afifd
ERT TRATfad Il S # UfMIT & &l ae 3 |

Hagd,

(Fowo Tea)
FHT IR
90%0 Td A SRR |
yfafer— frafaRad @1 gammet td sTaws sriard g afta—
RrenfIer AgIed, A9 (S0%0) |
IR RTeAferY (RRrd), STHIT—AHds |
T GITEROT AHRT (FT—2), F090 UgH R qr6, @S |
YRR IETERRY, AHHE, a9 99T, S |
YA IS, SeRT, a9 U9, A9 |
SURTATIIDRI, 3TERT, 9L |

S M Sl s, SfaR1, WEWE Pl S fUeT & A1 UG wga A &1 i & Wy Srufard
HEART BT 4TS | /

NogakownE

& e

Regional Office: H. No. 162, Uttar Mohal, Near Chandi Hotel, Sonbhadra (231216)
Phone: (05444) 222464 - Fax: 05444-222464
Emil: rosonbhadra@uppcb.in - Web Site: www.uppcb.com
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UTTAR PRADESH POLLUTION CONTROL BOARD

d

Validity Period :20/08/2020 To 19/08/2025
Dated:- 28/08/2020

Ref No. -
62090/UPPCB/Sonebhadr a(UPPCBRO)/CTE/SONBHADRA/2020

To,
Shri KAILASH GUPTA  G.M. CONSTRUCTION
M/s M/ISUTTAR PRADESH RAJYA VIDYUT UTTAPADAN NIGAM LTD. OBRA -C
PROJECT 2X660 MW
2x660 MWOBRA C PROJECT OBRA SONBHADRA UP
SONBHADRA

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention

and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 5628805 dated - 19/01/2020. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance

of following conditions :

Consent to Establish is being issued for following specific details :

1.
A- Site along with geo-coordinates :
B- Main Raw Material :
Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
COAL-20000 MT/DAY Metric Tonnes/Day 20000
WATER-132115 KLD Kilo Liters/Day 132115
C- Product with capacity :
Product Detail
Name of Product Product Quantity
POWER GENERATION-2X660 MW 1320
D- By-Product if any with capacity :
By Product Detalil
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
FLY ASH- MILLION | Million Tonnes/Year 7.0 7.0
TON/ANNAM
2. Water Requirement (in KLD) and its Source :
Sour ce of Water Details
Source Type Name of Source Quantity (KL/D)
Dam/Diversions Head Works| OBRA DAM RESERVOIR 135000.0
OBRA SONBHADRA

3. Quantity of effluent (In KLD) :
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Effluent Details
Sour ce Consumption Quantity (KL/D)
Industrial 132115.0
Domestic 50.0
aaa 2835.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details

Fue Consumption(tpd/kld) Use
Coal 2.0 20000 MT/DAY COAL ARE
USED IN FURRINESS WITH
BOILER

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 19/08/2025 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions.



18

1. This consent to establish (CTE) of M/sUTTAR PRADESH RAJYA VIDYUT UTTAPADAN
NIGAM LTD. OBRA —C PROJECT, OBRA, SONBHADRA isvalid for establishment of 1320
(2X660) MW power generation plant in 550 Acre land of Villl- Obra Panari, Pargana-Agori, Tehsil-
Rabertsganj, District-Sonbhadra.

2. Industry shall ensure that water consumption does not exceed 2.5 cubic meter/MWh and achieve
zero waste water discharge as per standards laid down for Thermal Power Plant commissioned after
01.01.2017.

3. Industry will install 02 Nos. coal fired boilers of capacity 2045 TPH each. Separate Electrostatic
Precipitators and Flue Gas Desul phurisation (FDG) system along with 275 meter high common stack
shall be provided to control the emission from the boilers within the prescribed limit.

4. Industry shall treat DM plant, Back Wash, Cooling Tower Blow down effluent through ETP to
recycle and reuse treated effluent in the process, sprinkling in coal handling plant for dust
suppression & greenery etc. Decanted effluent of ash dyke after settling through settling pond shall
be reused to make ash slurry. Ash pond water shall be 100% recycled and shall maintain zero
effluent discharge.

5. The AWRS shall be installed prior to commissioning of the plant.

6. Theindustry shall develop ash dykes, in such a manner that underground water would not get
contaminated. The land shall be prepared with proper lining as per the guidelines of CPCB regarding
Fly ash disposal in Ash Dykes.

7. The coal Industry shall install sufficient number of water sprinkling system around the coal crusher
area and coal stock yard and operate it effectively to suppress the dust.

8. Industry shall install coal fog dust suppression system on proposed 04 no. coa crushers of capacity
1800 Ton/hour each.

9. Theindustry shall install Electro Magnetic Flow meter at water source, inlet of ETP and STP. The
logbook of flow meter reading shall be maintained.

10. The industry shall comply with the conditions of Environmental Clearance issued by MoEF& CC
Govt of Indiaand its compliance report should be submitted to UPPCB regularly.

11. The Unit shall comply with the Ambient air quality standard 2009 of CPCB.

12. The APCS as proposed, on all air pollution sources shall be installed in such a manner that
emissions aways conform to the standard laid down under the Environment (Protection) Act 1986 as
amended. Industry shall provide the Stack monitoring arrangement as per the guidelines of CPCB.
13. Hydrological studies shall be carried out every six months to assess the impact on ground water
especially around the ash dykes. Specific mitigation shall be undertaken.

14. Fly Ash shall be disposed in such manner, so that no water, air and soil pollution takes place.
Industry shall comply with provisions of Fly Ash notification S.O. 254(E) dated 25-01-2016.

15. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide
office order no. H16405/220/2018/02, dated 16/02/2018, which is available at URL "http://
www.uppch.com/pdf/Green-Belt-Guidle _160218.pdf". A time bound program for the devel opment
of green belt shall be submitted within 01 month.

16. Unit shall comply with the provisions of Environment (Protection) Act 1986, Water (Prevention
and Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981
as amended.

17. All approach roads shall be sprinkled with water to suppress the dust emission.

18. Industry shall install PTZ cameras at each strategic location such AWRS, Effluent Recycling
Points etc. for monitoring purpose. The URLs and password shall be provided to the Board.

19. Industry shall install Sewage Treatment Plant for treatment of 50 KLD domestic effluent. The
treated STP effluent should achieve the prescribed standard as notified by MoEF& CC. The treated
effluent shall be reused for irrigation and for making ash slurry.

20. Industry shall abide by directions given by Hon'ble Courts, MoEF& CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

21. Industry shall install shallow hand pumpsin the industry premises preferably near the ash dykes.
Analysis of underground water should be carried out on quarterly basis to keep a check on
underground water contamination.

22. Unit shall make temporary storage facility for storage of hazardous waste in the premises before
it is sent to TSDF as per the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016

23. Unit shall comply with the provisions of Hazardous and Other Waste (Management and
Transboundary Movement) Rules 2016.

24. Industry shall submit the proposal for safe disposal of fly ash, bottom ash and Gypsum generated
from the FGD system within 01 month.

25. Industry shall comply the provisions of SWM Rules 2016

26. Proper dust control measures shall be taken during construction and provisions of Construction
and Demolition Waste Management Rules 2016 shall be effectively implemented.
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27. The industry shall install the requisite OCEM S with arrangement for continuous and
uninterrupted data supply from the OCEMS to the SPCB and CPCB server.

28. Industry shall ensure the compliance of provisions of Noise Pollution (Regulation and Control)
Rules, 2000.

29. Loading and unloading of coal shall be done in such manner so that no air, water and soil
pollution takes place.

30. Industry is directed to obtain prior consent under provisions of Water (Prevention and Control of
Pollution) Act 1974 as amended, Air (Prevention and Control of Pollution) Act 1981 as amended
before the start of the production.

31. Industry shall submit the design details of proposed water and air pollution control system to
the Board, within 01 month.

32. Industry shall comply with the relevant provisions of Environmental Laws.

33. Unit shall submit bank guarantee of Rs. 10 Lakh valid for 5 years for compliance of above
specific conditions within 15 days in the prescribed format, otherwise this consent to establish will
deem to be automatically revoked.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 28/09/2020 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Chief Environmental Officer (circle-2)

Dated:- 28/08/2020
Copy To -

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTE conditions on
quarterly basis.

Chief Environmental Officer (circle-2)



..____:-_-‘3_-;__;:. REGI FF[E!E Annexure No.3 \l
—— ' LiFE

e~ :
"}:.‘““.Qo 9080 a‘é ‘“/;f Lifestyle for
{ff“\-‘q, ’.b U.P. mmo-ﬂ COHTROL BOﬁRD Environment
ot mﬁ
SONBHADRA
e weEn— ferarem—
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I. that for construction of colomes of Obra Power Plant t.e. Obra 'C’ Thermal Power Station
above 50,000 trees were cut illegally in collusion with authonties and now project for establishment
of Obra *D" Thermal Power Project has been sanctioned for which about 1,000,000 trees are likely to
be cut and no compensatory plantation activities have been undertaken by the project proponent...."

Ja Webdvl W w@gad uafa &1 e Tc]-q&ﬁ T A IS RO T &1 e 8-
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J-13012/144/2007-1A.11 (T)
Government of India
Ministry of Environment, Forest and Cl!ma_te Change

Indira Paryavaran Bhawan, Jor Bagh Road,
Aliganj, New De]hi-l]OOQB.

Dated: 21.06.2016

To

The Chiel Engineer (Civil-New Projects), e ,
M/s Uttar Pradesh Rajya Vidyut Utpadan Nigam Ltd.,
{U.P Govt. undertaking) :

7th Floor, Shakti Bhawan Extn.,

14 Ashok Marg, Lucknow-226001.

E.mail: ce.civil.newproiectg@uprvunl.org

Sub: Expansion of Obra TPP by addition of 2x660 MW at Obra, Tehsil
habertsganj, District Sonebhadra, Uttar Pradesh by M/s Uttar Pradesh
Rajya Vidyut Utpadan Nigam Ltd, (UPRVUNL) - reg. Environmental
Clearance. ' R

Sir, ' &

This has reference to your online - application dated 11.02.2015 and

essential/additional documents submitted vide letters dated 23.11.2015, 14.01.2016

and 28.02.2016 w.r.t the aforesaid project. The Ministry has examined the proposal.

2. It is inter-alia, noted that the ToR for preparation of EIA/EMP report for 2x500
MW was accorded by the Ministry on 05.10.2007. Public Hearing was conducted on
18.12.2008. Based on the EAC recommendation in its 36t Meeting held during 14
15" November, 2011, the request. of UPRVUNL . for change in unit configuration from

3. . The revised EIA Teport was appraised by the EAC during its 60w meeting held
"on November 5-6, 2012. Accordingly, MoEF vide letter dated 18.04.2013 directed

MoEF&CC. Further, MoEF&Ge vide their Draft Notification dateg 22.09.2015 have
: prppcgsed the extent of €co-sensitive zone as 1 km al] around the boundary of Kaimur
_ Wildlife Sanctuary. The cost of the project is Rs. 8,777.71 crores. . ‘

5. Jamarpani Coal Mine of Brahmani Basin, Rajmahal group of Coalfields,
Jharkhand was allotted by Ministry of Coal for the Proposed expansion. The boiler will
.be designed for 100% domestic coal (worst case scenario). However, till 100%
domestic coal is available, 70% imported and 30% domestic coal will be used. The
30% domestic coal will be sourced from the linkage coal of the old units which will be
phased out before the commissioning of the proposed expansion TPP. A revised MOU
" has been entered into with MMTC on dated 24.02.2016 for the desired coal

Page 1 of 8
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characteristics and quantity.. As per revised MOU, the sulphur, ash and GCV are
06:% 12% (max.) and 5,000-5,500 Kcal/Kg respectively. The imported coal
requirement will be 3.4 MTPA, which will be blended with' domestic coal 1.6 MTPA

| (70:30). Consent for transportation of imported coal from Port to project location has

beenaccorded by Railways vide their letter dated 16.10.2015.

6. The water requirement is 85.63 MLD and will be sourced from Obra Dam on
Rihand River (upstream), which is at a distance of 1,5 km from the TPP. Water
allocation is available vide letter dated 13.07.2000. High Concentration Slurry
Diéposal (HC‘SDJ shall be installed for't'he‘ ash disposal., M/s, Jaypee Cement Ltd.,

Dala, District Sonebhadra, U.P. has expressed interest to lift the fly ash generated

from the TPP.

7. Based on the information, clarification, documents submitted and
presentations made by you and your consultant, viz. BHEL, PCRI, Haridwar before the
Expert Appraisal Committee (Thermal Power) in its 50w & 54t Meetings held during 28%
29 January, 2016 and 31= March, 2016 respectively, the Ministry hereby accords

environmental clearance to the above project under the provisions of EIA Notification

" dated September 14, 2006 and subsequent amendments therein subject to

compliance of the following Specific and General conditions:

A, ' Specific Conditions:

(i The action plan submitted Jor phasing out the existing' old Units shall be duly
implemented in a time bound manner. Further, the standards notified by the
Ministry on 07.12.2015 for thermal power plants shall also be complied by the

existing Units.,

(iii) The EC is recommended for 70% imported and 30% domestic coal. The PP shall
apply for suitable amendment of EC after obtaining the EC and FC of the linked
coal block or if there is uny change in the propased source of coal.

(iv] .The Sulphur and ash content of imported coal shall not exceed 0.6% and 12 %
respectively. The Sulphur and ash content of domestic coal shall not exceed 0.4%
and 32% respectively. In case, of variation of quality at any point of time, fresh
reference shall be made to the Ministry for suitable amendments to the

environmental clearance.

(v} Detailed credible Action Plan Jor fly-ash Utilization from the exiéting and expansion
units in. compliance to the Ministry’s Notifications shall be submitted to the
- Ministry, The details (size, location and liner system, including capping if any for

old ash pond) of existing ponds along with quantity of ash and that for proposed
units should be provided, ‘ :

(v} As a precautionary measure to prevent the entry of heavy metals into food chain,
the PP should: (i) immediately barricade the polluting ash dykes and the
centaminated area including agricultural fields of farmers, (i) the PP shoyld
examine the possibility of acquiring the agriculture INs - after paying

: ‘é | Page 2 of 8 cA,AA»
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: compensation to the farmers, and (iii) the fields should not be used for cultivation

till they are decontaminated. . ‘
(vii) As. the data provided by PP :'ndr‘cqfes contamination of soi{ by heavy metals
© crossing imits in respect of Ni, there is a need to carry out detarleg assessment for
soil contamination to know the exfent (area & depth) of contamination and the'n
preparation of remediation plan through a competent organization / agency in this
field. Based on such study, the PP sho_ulcf undertake both short and I_ong—term
mitigation measures including bioremediation technologies to decontaminate the

polluted sites and prevent further pollution from existing ash dykes.

'(\,jigj The PP should immediately undertake the. study not only relating to the

contaminated sites, but also the details on the number of ash dykes and the area
covered by ‘ash dykes, the amount-of ash lying in the dykes, the volume of effluent
discharged, and current status of these dykes should be made available for

evolving effective decontamination strategies.

{ix} "As PP has indicated about achieving zero discharge of effluent, the details of :
; proposed system are required to be provided by PP of the 12 MLD ETP proposed,

including proposed R.O. system, management of R.O. reject as well as ash
overflow and its recycling arrangement.’ '
() The PP should also undertake short and long-term studies on health disorders
- among people living within the contaminated areaq. .

(xd) The PP should create an Environment Cell exclusively for Obra TPP, which shall

(xii) As committed a minimum amount of Rs. 35 crores shall be earmarked for the
capital cost of CSR during the construction phase of the project. The CSR budget

during the operational phase shall be minimum as per the CSR policy of GOL. ,

‘Based on ‘the socio-economic study being carried out by Ir Kanpur,” a detailed
budgeted credible action plan shail be submitted to the Ministry.

{xdii) \.{jsioq document specifying prospective plan for the site shall be formulated and
submitted to the Regional Office of the Ministry within six months. '

100l tops shall be ‘carried out and status of implementation including actual
Eeneration of solar power shall be submitted along with half yearly monitoring
report, . : :

every two year apd reported along with monitoring reports. Thereafter
.mechamsm for an in-built continuous monitoring for radio activity and heavy
metals in coal and fly ash (including bottom ash) shall be put in place.

(xvi) Online continuous monitoring system for stack emission, ambient air and
effluent shal) be installed, -
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- [xvii) High Efficiency Electrostatic Precipitators (ESPs) shall be installed to ensure that

~particulate emission does not exceed 30 mg/Nm3 or as would be notified by the

Ministry, whichever Is lesser. Adequate du‘st extraction system such as

. cyclones/bag filters and water spray . system in dusty areas such as in coal

handling and ash handling points, transfer areas and other vulnerable dusty

areas shall be provided along with an environment friendly sludge disposal
system. : ‘

, [.wii'i} The SOz, NOx and Hg emissions shall not exceed 100 mg/Nm3, 100 mg/Nm? and
0.083 mg/Nm? respectively, n :

(xix) The specific water consumption shall not exceed 2.5 m3/MWh and zero waste
‘\rater'discharge shall be achieved. -

(.\;;cj Adequate dust extraction system such asg cyclones/ bag filters and water spray
system in dusty areas such as in coal handling and ash hand[ing'points, transfer
areas and other vulnerable dusty areas shall be provided.

- (xxi) COC of atleast 5.0 shall be adopted.

(xxii) Monitoring of surface water quantity and quality shall also be regularly

conducted and records maintained. The monitored data shall be submitted to the

. Ministry regularly. Further, monitoring points shall be located between the plant

and drainage in the direction of flow of ground water and records 1naintained,

Monitoring for heavy metals In ground .water shall also. be undertaken and
results /findings submitted along with half yearly monitoring report,

. (xxiii) A well designed rain water harvesting system shall be PUt in place within six
months, which shal] comprise of rain water collection from the built up and open
area in the plant premises and detailed record kept of the quantity of water
harvested every year and its use. )

{*xv) No water bodies including natural drainage system in the area shall be disturbéd
due to activities associated with the setting up / operation of the Power plant.

(to the extent possible) so that‘natu:a_l drainage system of the area is protected
and improved, ’ ’

; m and storage facility (silos) shall be provided.
Mercury and other heavy metals (As, Hg, Cr, Pb etc.) shall be monitored in the
. bottom ash. No agh shall be disposed off in low lying area,

'(x.wi) Fly ash shall be collected in dry for.

[-‘i?i‘\'iii}Fugitiv& €mission of fly ash (dry or wet) shall be controlled such that no
agricultural or non-agricultural land is affected. Damage_ to any land shall be
mitigated and suitable compensation provided in consultation. with the local

Panchayat, .
‘ i ~ Pagedofg ::Ay\\(u).
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(xxix) Green Belt consisting of three tiers of plantations of native species all around
plant and at least 50 m width shall be raised. Wherever 50 m width is not
feasible a 20 m width shall be raised and adequate justification shall be
submitted to the Ministry. Tree density shall not be less than 2500 per ha with
survival rate not less than 80 %. ;

{ox)  Green belt shall also be developed around the Ash Pond over and above the
" Green Belt around the plant boundary. ‘

(roxi) The project proponent shall formulate a well laid Corporate Environment Policy
and identify and designate responsible officers at all levels of its hierarchy for

ensuring adherence to the policy and compliance - with  the ~ conditions
stipulated in this clearance letter and other applicable environmental laws and
regulations. :

(xxxij) CSR schemes identified based on need based assessment shall be implemented
in consultation with the village Panchayat and the District Administration
starting from the development of project itself. As part of CSR prior identification
of Jocal employable youth and eventual employment in the project after imparting
relevant training shall be also undertaken. Company shall provide separate
budget for community development . activities and income generating
programmes. -

(oudii)For proper and periodic monitoring of CSR activities, a CSR committee or a
Social Audit committee or a suitable credible external agency shall be appointed.
CSR activities shall also be evaluated by an independent external agency. This
evaluation shall be both concurrent and final. :

B] General Conditions:
* (i) ~ Space for FGD shall be proiride'd for future installation as may be required.

(i) The treated effluents conforming to the prescribed standards only shall be re-
circulated and reused within the plant. Arrangements shall be made that
effluents and storm water do not get mixed.

(i) A sewage treatment plant shall be provided (as applicable) and the treated

sewage shall be used for raising greenbelt/ plantation.

(iv)] Adequate safety measures shall be provided in the plant area to check/minimize
spontaneous fires in coal yard, especially during summer season. Copy of these
measures with full details along with location plant layout shall be submitted to
the Ministry as well as to the Regional Office of the Ministry.

.(v]  Storage facilities for auxiliary liquid fuel such as LDO/ HFO/LSHS shall be made
in the plant area in consultation with Department of Explosives, Nagpur.
Sulphur content in the liquid fuel will not exceed 0.5%. Disaster Management
Plan shall be prepared to meet any eventuality in case of an accident taking
place due to storage of oil. . '

(vi)  First Aid and sanitation arrangements shall be made for the drivers and other
~ contract workers during construction phase.

(vii) Noise levels emanating from turbines shall be so controlled such that the noise
in the work zone shall be limited to 85 dB(A) from source. For people working in
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the».high noise area, requisite personal protective equipment like earplugs/ear
muffs etc. shall be provided. Workers engaged in noisy areas such ag turbine

" area, air compressors etc shall be periodically examined to maintain audiometric

: (l\-':'ii]

record and for treatment for any hearing loss including shifting to non noisy/less
noisy areas. ' ;

Regular monitoring of ambient air ground level concentration of S0,, NOx, PMy4
& PM)o and Hg shall be carried out in the impact zone and records maintained,
If at any stage these levels are found to exceed the prescribed limits, necessary
control measures shall be provided immediately, The location of the monitoring
stations and frequency of monitoring shall be decided in consultation with SPCB,

. Periodic reports shall be submitted to the. Regional Office of this Ministry. The

(ix)

)

data shall also be put on the website of the company. :

Utilization of 100% Fly Ash generated shall be made from 4 year of operation.
Status of implementation shall be reported to the Regional Office of the Ministry
from time to time. :

Provision shall be made for the housing of construction labour (as applicable)
within the site with all necessary infrastructure and facilities such as fuel for
cooking, mobile toilets, mobile STP, safe drinking water, medical health care,
créche ete. The housing may. be in the form of temporary structures to be

- removed after the completion of the project.

(x)

(i)

The project proponent shall advertise in at least two local newspapers widely
circulated in the region around the project, one of which shall be in the
vernacular language of the locality concerned within seven days from the date of
this clearance letter, informing that the project has been accorded environmental
clearance and copies of clearance letter are available with the State Pollution
Control Board/Committee and may also be seen at the Website of MoEF&CC at

http://envior.nic.in.

"A copy of the clearance letter shall be sent by the proponent to concerned

‘Panchayat, Zila Parisad / Municipal Corporation, urban local Body and the Local

NGO, if any, from whom suggestions/representations, if any, were received while
processing the proposal. The clearance. letter shall also be put on the website of
the Company by the proponent. :

The proponent shall upload the status of compliance of the stipulated
environmental clearance conditions, including results of monitored data on their
website and shall update the same periodically. It shall simultaneously be sent to
the Regional Office of MOEF, the respective Zonal Office of CPCB and the SPCB.

. The criteria pollutant levels . namely; SPM, RSPM (PMas & PMig), SOs NO.

fxiv)

- (xv) .

{ambient levels as well as stack emissions) shall be gﬁsplaye_d at a convenient
location near the main gate of the company in the public domain.

The environment statement for each financial year ending 31t March in Form-V
as is mandated to be submitted by the project propenent to the concerned State
Pollution Control Board as prescribed under the Environment _(Protectxon) Rules,
1986, as amended subsequently, shall also be put on the website of th:? company
along with the status of compliance of environmental clea_ra_nc:e CO!‘IdIthl’_l,s and
shall also be sent to the respective Regional Offices of the Ministry by e-mail.

j 3 ‘ l ts on the status of the
The project proponent shall submit six monthly repor
implemintation of the stipulated environmental safeguards to MoEF&CC,

its Regional Office, Central Pollution Control Board and Stat%ﬂutiﬂn
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Control Board. The project proponent shall upload the status of compliance

of the environmental clearance conditions on their website and update the

same periodically and simultancously send the same by e-mail to the
. Regional Office, MoEF&CC. <

. ool The progress of the project shall be submitted to CEA on six monthly basis.

(xvii) Regional Office of the MoEF&CC will monitor the implementation of the
stipulated conditions. A complete set of documerits including Environmental
Impact Assessment Report and Environment Management Plan along with the
additional information submitted from time to time shall be forwarded to the
Regional Office for their use during monitoring. Project proponent will up-load
the compliance status in their website and up-date the same from time to time at -
least six monthly basis. Criteria pollutants levels including NO, (from stack &
ambient air) shall be displayed at the main gate of the power plant.

(xviiij Separate funds shall be allocated for implementation of environmental
protection measures along with item-wise break-up. These cost shall be included
as part of the project cost. The funds earmarked for the environment protection
measures shall not be diverted for other purposes and year-wise expenditure
should be reported to the Ministry.

(xix) The project authorities shall inform the Regional Office as well as the Ministry
regarding the date of financial closure and final approval of the project by the
concerned’ authorities and the dates of start of land development work and
commissioning of plant. .

(xx) Full éooperation shall be extended to the Scientists/Officers from the Ministry /
Regional Office of the Ministry / CPCB/ SPCB who would be monitoring the
.compliance of environmental status. '

C) An as built or as completed report on EMP to be submitted stating the:
scope/extent of work envisaged in the EIA along with estimated cost vis-a-vis the
actual completed works and cost incurred. A certificate/completion certificate
accordingly, shall have to be submitted before commissioning of the TPP. '

8. The Ministry reserves the right to revoke the clearance if conditions stipulated
are not implemented to the satisfaction. The Ministry may also impose additional
environmental conditions or modify the existing ones, if necessary. '

9, The environmental clearance accorded shall be valid for a period of 7 years
from the date of issue of this letter to start operations by the power plant.

10. Concealing factual data or submission of false/[abricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986. ' .

11.  In case of any deviation or alteration in the project proposed including coal
transportation system from those submitted to this Ministry for clearance, a}_fresh
" reference should be made to the Ministry to assess the adequacy of the condition(s)
imposed and to add additional envirorimental protection measures required, if any.

12, The. above stipulations wbuld be enforced among others under the Water
' (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Controé of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and rules there under,
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tes (Management, Handling & Transboundary Movement) Rules, 2008
:ﬁ;ﬁg c:;?e::;c?ri:gtg, the I%ublic Liability Insurance Act, 1991 and its amendments,

Any appeal against this environmental clearancie shall lie with the National
,,lf_;m ﬁi?fbu?ﬁ if 'p?-eferred, within 30 days as prescribed under Section 16 of the

ti n Tribunal Act, 2010.
National Greey -. Yours raithfuuy,

(6V/4)
(Dr. 8. Kerketta)
Scientist F’

Copy to:

1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Delhi
© 110001, b
2. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K, Puram, New
Delhi-110066. : T
The Secretary, Department of Environment, Govt. of Uttar Pradesh.
The Chairman, U.P. Pollution Control Board, PICUP Bhawan, 3 Floor, B-Block,
- Vibhuti Khand, Gomti Nagar, Lucknow-226010. o
S. The Additional Principal Chief Conservator of Forests (C), Ministry of
- Environment Forest and Climate Change, Regional Office {Central Region),
Kendriya Bhawan, St Floor, Sector - H, Aliganj, Lucknow-226020
6. The Chaitrman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi-110032.
7. .The District Collector, Sonebhadra District, Govt. of U.P.
Guard file/ Monitoring file, -

.+ Website of MoERSCH ‘ ﬁf/“ 9

. (Dr. S. Kerketta)
Scientist F’
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OFFICE OF THE CHIEF ENGINEER

AND PROJECT CO-ORDINATOR
ataxr am faga yRatern OBRA THERMAL POWER PROJECT |
Sovoofowares Fofio ? U.P.R.VIDYUT UTPADAN NIGAM LTD.
(J0U0 H¥H HT Iqww) ‘ ‘ (AUP. Govt. Undertaking)

qlo afmo - e 231219 : P.0.: OBRA - 231219

forem © wiwe (Gowo) BISTRICT: SONEBHADRA (UP)

ve ylRatsr wa-aas

CIN-U40101 UP1980SGC005065

No T34 /caM/W-1 /8an-g - | ' : . Dated. )3 April 2024

Sub:.  Compliance report for the period of Qctober,2023 to March,2024 in respect of EC granted for
2x660 MW Obra-C TPS by MoEF&CC on dated 2 1.06.2016

Dr. S. Kerketta,

Sceintist “F*,

Ministary of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, .

Jorbagh Road, Aliganj,

New Delhi-110003

Dear Sir. ) e
: In reference to the EC granted by MoEF&CC for expansion by additior; of 2x660 MW coal
based Obra C TPS of M/s UPRVUNL at Obra. Thermal Power Station kindly find attached herewith the

compliance report for the period of October,2023 to March,2024.

Encl: - As above.

(Radh
General Manager )
No....o.o. ICGM/W-1/of dated - g %_p o X_M P
- Copy forwarded to the following for inforination and n cessary action:- L ,
0. Regional Directorate (North), PICUP Bhawan,. Vibhuti Khand, Gomali Nagar. Lucknow-226010,
. Central Pollution Control Board (E-mail: cpeblucknow@airbroadband.in). ‘
02, Regional Office. State Polution Control Board, 162- North Mohal, Near Chandi Hotal, Robeitsganj,

Soncebhadra, UP.

(3. CEA. Sewa Bhawan. R.K. Puram, Sector-1. New Delhi (

(RadheMohan) ‘15\
: _ : : ; ME@E'EHJM@
o Y e o %%@“
No.. QT8 /G I/W-1/0f dated - 2 .
Copy forwarded to the following for information and necessary action:-

Ol Chief Engineer. Civi New Projects-11, 7* Floor Shakti Bhawan Extn.. Lucknow
02. Chief Engineer (Construction), Obra-C. Obra TPS, Obra.
3. Chief Project Mmanager, Pragati, UPRVUNL, Shakti Bhawan, 14-Ashok Marg, Lucknow with the

request that compliance report may please be uploaded on the Nigam's Weébsite.

04, SE, Obra C Construction Circle-1&I1. Obra,
%\

05. " Executive Engineer. Obra C Construction Division-1V. Obra.
. 2
(Radh(,?Moh:m)

anager (Project

General M
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2x660 MW Obra-C TPS at Obra, Distt.- Sonebhadra
Compliance report for t|he period of October, 2023 to March, 2024
on Terms & Conditions of MoEF&CC dated 21-06-2016

Proposal No. © IAUP/THE/30897/2007

i
2. File no. ) 11301 2/144/2007-1A.ii(T)
3. Category of the proposal’ 2 - Thermal Projects _
4. Name of.the proposal ! Expansion by addition of 2X660 MW coal based Obra
‘C'TPS of M/s UPRVUNL at Obra Thermal Power Station
5. Date of submission : 23 Nov 2015 -
6. Name of the project proponent along with contact details; - .
" a) Name of the proponent Uttar Pradesh Rajya Vidyut Utpadan Nigam Ltd.
b) Contact Details . Chief General Manager, Obra Thermal Power Station,
" Obra ‘ ’ . ‘ .
c) State : Uttar Pradesh
" d) District E- Sonebhadra
e) Pincode., 3 226001 -

Emz‘;il:C{iz"1.05;1{1{{}‘!upf\.’L:re!.c g

Mobite No.; 9415900575

[ Claus | SPECIFIC CONDITIONS R i COMPLAINCE

The EG is subject to the clearance erﬁf the | Wildlife clearance has been dbtained from
Standing Committee of the NBWL., Fuf‘mer. the competent authority, and a copy of the
the grant of EC does not necessa.rily imply | same has already been submitted to
that wildlife clearance shall be granted to | MoEF&CC.’
' the Praoject. The Proposal of wildlife
clearance. will he considered by the
respective authorities on its merits and |-
J decision taken. The investment made in the |
| project, if any based on EC, in anticipation |
| of the clearance from wildlife angle shall be -
. .entirgiy at the cost and risk of the project I
proponent and MoEF sha}l not be

T ﬁresp@nsih(efn this regard in any manner. % 4
e_ - m—e G : : .
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f The action plan submitted for phasing out

the existing old Units shall be duly
‘ iniplemented in a time bound manner,
| Further, the standards notified by the
| Ministry on 07.12.2015 for thermal power

units,

plants shall also be compiled hy the existing

' Five units of 50 MW (Unit #1 to 5) and thres |
units of 100 MW (Unit #6 to 8) under Obra
‘A'TPS have beéen phased out. Five units of
200 MW (Unit# 9to 13) are presently
operative under Obra ‘B'TPS.

R&M work of unit # 9, 10, 11&12 have been
| completed through M/s BHEL. During R&M
work ESP of 99.944 efficiency have been
installed in unit # 9, 10, 11&12 and SPM level
in the flue gas thro ugh the chimney is
maintained within 100 n'tg.’l\[lr!n3 which is as
per the limit fixed by MoEF/CPCB. Unit # 13is
presently under shut down and R&M work is
in progress. In unit # 13 also ESP of 99.9%
efficiency with a design SPM level within 100
mg/Nm? has been installed. :

[ The EC is recommanded for 6% Tmporiad

| and 30% domestic coal. The PP shall apply |
4 for suitable amendment of EC after

| obtaining the EC and FC of the linked coal

i
iblock or if there is any change in the

| proposed source of coal.

case of any deviation with respect to the EC,

the same shall be applied for suitable
amendment. |

T - = L _._‘_“——-—-’——-—-——wm_____._
The ‘work is under construction stage and in

b e et — B ; = J;_.Lﬁ. s ‘ :
| {iv) . The Sulphur and ash content of imported | The project is under construction-state. In

|

b

coal shall not exceed 0.6% and 12%
respactively. The Sulphur and ash content
of domestic coal shall not exceed 0.4% and
32% respectively. In case of variation of
Quantity at any point of time, fresh
reference shall be made to the Ministry for
suitable amendments to the envirenmental
clearance. . ' .

Utilization f‘rom the existing and expansion
units in compliance to the Ministry's
Notifications shall be submitted to the

fiﬁ;—tged crn;t?t‘z'lémﬂi?on Plan for fETI;h
{

‘Ministry. The details (size, location and liner

| system, including capping if any for o ash
pond) of existing ponds along with quantity
-of ash and that for Proposal unit should be
provided. . 8.

case of any deviation in the sulphur and ash
content in imported and domestic coal w.r.t.
the EC, same shall be applied for suitable
modification.

f @%jéamfﬁs'ﬂi;ﬁ_ci;‘m_éréuction stage and the
Cblan for fly ash utitization has been submitted
| tothe ministry,
| For exié‘ging units of Obra TPS, Fly ash
. Is being utilized in cement fnanufacturing
| through M/s Ultratech and for manufacturing
| of fly ash based brick through brick’
manufacturers. Work order has been placed
| for lifting of 14.39 LMT ash deposed in low

lying area and amended stong queries, Liftirig

- | OF13.71 LMT out of LMT ash is already done.

f
|
! (b) Rectamation of low lying area.

]
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for utilization of existing Bottom A
Ash Dyke.

| Work order for 3 Lack MT fly ash lifting from
f 2X660 MW Obra C's silo has been awarded to
! ‘ . Mis  Ultratech to' yse in cement
| 2 . | Manufacturing.  And tender of balance
l‘- " | Quantity of fly ash which is generated from
, .

|

{

f

sh lying at

l Obra C's unit has been invited _which
| Technical Bid shall be ocpened on 20.04.2024. |
and another tender for lifting of 8 LMT pond
: ash generated from Obra C’s unit to laying in
| lowlyingareais under process and orderto be
o ; A d z | placed shortly. Except above a tender for
" i - lifting of 10 LMT Pond ash generated from
J : ' . . | ObraC’s unit to laying in low lying area to be
: } . invited shortly.

| entry of heavy metals into food chain, the pp | compliance report of April
5 should: - (i) immediately barricade the ‘ ' ' :

. polluting ash dykes and the contaminated fThis 's also inform that new ash dyke is
' areaincluding agricultural fields offarniers,l‘ Proposed to be constructed for Obra C and
(i) the PP should examine the possibility of j PrREY pro;a_osed the raising of existing ash
acquiring the agricutture fields after paying dyke in which provision of HDPE/LDPE-!iner
[ o Compensation to the farmers, and (ili) the ‘ ha; been made to Rrevent the Possibility of
fields should not be used for Cultivation tiif ' “O"tamination of soi| by heavy rneddls.

-they are decontaminated.

{ i) . [ As the data provided by pp indicates | As above clause no. (vi)
contamination of soil py heavy metals |
crossing limits in fespect of Ni, there isa |
need to carry gyt detailed assess-ment for |
soil contamination to know the extent (areq |

and depth) of contamination and then |

{ H
[ preparation of remediation plan through 2
|

competent Orgarization/agency in this field.
Based on guch Study. the PP shoulg |

| undertake . both short  apd tong-term |- ) "

| mitigation measures including
! * | bioremediation technologies to | . ) ‘
} | decohtammate the polluted sites  and |
: prevent further pollution from éxisting ash |
dykes. . :

|

The PP should fmmediatet-y undertaka'the ’ As per above clause (vi).
study_”[not only relating to the Ccontaminated |

T —
.
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L . dlscharge of effluent, the details of } STP and IDCT is under progress for meeting

. ; . | regulatjons and sacial impact

43

sites, but also the details on the numbei of
ash dykes and the area covered by ash {
f dykes, the amount of ash lying in the dykes
: | the volume of effluent discharged, and
| . | curent stetus of these dykes should be

made available for evolving effective
‘ decontami_nation strategies.

-

e ——

{ix) - As PP has indicated about achlewng, zero | Prows:anlConstrucmon work of AWF AWRS ETP,

| | proposed system are required to be | outZero Liquid Discharge (ZLD).
| provided by PP of the 12 MLD ETP proposed,

' including proposed R.O. system,
o management of R.Q. reject as well as ash |
’ .| overflow and its recycling arrangements ]

0

. T N S O e
f (x) The PP & should also undertake short and ! Sprmklmgo! water on road and nearby area
{ tung-jcerm studies on health disorders i has been done to suppress the dust

| among  people living within . the f particles.

contaminated area.

rﬂ?} | The PP sho should create an Environment Cell | Enwronmental cell has bee been created has
’ exclusively for Obra TPP, which shall also already been reported in the compliance
look into the management of fly ash dumps report of period April, 201 T
and monitor decontamination programmed | ’
of the contaminated sites. The cell should :

1 include  one ecologist,  one  soil |

scientist/microbiologist, one’|
environmental scientiqt/enginee; one plant
scientist and one occupational health |
expert The Head of the Cell (offer Gf!
J appropuatc superiority and qualificati 'm; .
| ] shall dnectly report 1o the Head of the Plant |
' who  would be  accountable - for*!

implementation of envirgnmental |

improverr_'aent/mitigation measures.

S i




. (;,H'.‘ /—ig rommkstted a minimum amount of Re as | Couowmg works has bPen completed under
| .| crores shall be earmarked for the _capital | CSRscheme- ) _

. cost of CSR during the construction phasc |

f of the Project. The CSR budget durmg & | i 1. Ration Kit d:stnbutnon for Weakersection

' - | operational phase shall be minimum as per | ©f SOCiety during COVID-13 R, bl Lﬂkh

‘ + | the CSR policy of GOI. Based on the. socig- |

" economic study being carried out by IT

Kanpur, a detailed budgeted credible action |
| 5 plan shall be submitted to the Ministry.’ f 3. lnstallataon of Oxygen Plant at District

' ‘ . i Hcspltal Sonebhadra - Rs. 19.60 Lakh

| 2. Dlstnbutnon of Ration Kit, Mask and Hand
Sanmzer . Rs. 20.00 Lakh

!

-4. Construction of bdundary wall and !
i renovancn of GGIC Ghorawal amounting to
r Rs 21.27 lakh

! 5 20.01 Crores rupees has been transferred
lto Gowt. depptt. As per approved by’ DM
sonebhadra as a working agency for multiple |
development WOorks in district sonebhadrs

(xlu) Vision &Gbument specﬂymg prospectwe Pro;evtls being construnted within premises
.| plan for the site shall be formulated and | of existing Thermal Power Plant.
J fsubmrtted to the Regional Office of the |
| .
|
!

Ministry within six months.

; Project is under constructi
of the plant particularly at available roof ! provisions have been made in EPC contract.
[ tlops shall be cdarried out and status of | Status of the work as ¢ ‘asired shall also be
implementation including actual . submitted on implementation of this
| Beneration-. of solar power shall be | LOI’TGJUOH
[J submitted al ong with half yearly momtoamﬂ 1
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Lrepor_t.
{ {xv) ] Along term study of radio activity and hi,._wy ! Beang comphed As a!-reeejdyﬂr;éritioned in the

metals_conmms on coal to be used shall be |- compliance report of reriod April,2017.
Carried out through a reputed institute and e‘

| results thereof analyzed every two yearlmd |
reported .along with mr)nztormg reports.
Thereafter mechanism  for ap in-built i
continuous monitering for radio activity and

5 heawy metals in coal and fly ash (including |

' bottom ash) shall be putin place. ‘ f ‘

. e SO
! xw) Onlme commuous manrtormg system fo—r Prows;on has been made in the EPC contract

and |mplemented durmg the construction
actwrt:aa

stack emission, -ambient air and effluent |
| . | shall be installed,
Lo |




i f " | undertaken and results/findings submitteq)
B
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| (xvfa’ﬁT—f]‘gh Ef'nc:Iemrnlcy“aectrostatic ‘-'lisga_c;imj;i?:amrs 1 Cor“{gt'r_dcii—oﬁ of hxgh‘éff:}iency ESPis under l
'  (ESPs) shall be installed tg ensure that construction which will be capable of !
particulate emission does not exceed contain}ng PM levelin flue gas within 30
i 30m'g/Nm-“, or as would be notified by the | mg/NMm? which is well within value natified by
b | Ministry, whicheveris lesser. Adequate dust | MoEF&CC.
‘ .| extraction system such as Cyclones/bag |
{ . filters ahd water spray system in g;lusty"'
j | areas such as in coal handling and ash |

| ’ handling points, transfer areas and other |

vulnerable dusty areas shall be pravided |

| | along with an énvironment friendly studge |

| ! disposal system.
|

| (xviily | The s0,, NO. and Hg emissions shall no ‘ Provision has been made in the engineering

- | exceed 100 ME/NM®, 100 mg/NM? and 0,03 | and design of the Project so that the value of
mg/Nm respectively, ' - s0,, NO, and Hg do not exceed 100 mg/NM?, |
| 100 mg/NM® and 0,03 :ﬁg/Nm‘respectwely. J

‘ (xix) _Thé?;aucsifi‘& watéir—a:x;éﬁn?m' shall n“c;( !—Pr;n_\}isions tugmusphe&f&i water 1
5 f exceed 2.5 m/MWh and zero waste water . consumption within the notified (imit of 2.5 J

[ discharge shall be achieved. mYMWh and zerg waste water discharge' '
j ‘ ' | have been made. '

‘Adequate dust extraction E&eﬁ?ﬂéﬂ“’é}??ﬁzﬁ&%ﬁﬁ&; uate dust extrastion
cyclones/bag filters ane water spréysy_stem s system has been made in rhe.engéneering ‘
in dusty areas such ag in coal ha‘nﬂling ' and design of the Project and implemented
pbints, transfer areas and other vulnerable | during the construction activities.

dusty arzas shall be provided.

COC of at least 5.0 shall be adopted, ‘“7“!‘)7&?550?3?6556{'676 Héﬁéé’ﬁ%ﬁe
: ' : " engineering and design of the project.

I
5 [ ,
T __fx_ — _.,w._.u...—ﬁ.m._“—_.ﬁ_.s—u“__I_w I — T
[(xxu}‘ | Monitoring of surface water quantity ang | Project is under construction «

and records Mmaintained. The monitored | andimplemented during the construction
j' data shall he submitted -to the Ministry activities‘.
! regulariy . Further, monitoring points shalt
. ' | be located between the plant and drainage
! | in the direction of flow of ground water and |
|- fecords maintaineg, Monitoring for heavy |
metals in groungd water shal| a[so‘ be |

i

quélity shall alse be regularly conducreg ["be complied on commrs‘;ioning of the project

along with hatf yearly monitoring report.

rain - water hérﬁv&.mqg! P%Gsmr‘réj—ﬁ?l_aﬁer"ﬁar\;;sa ng has been
i .| System shall pe PUt in place within ‘six f made in the éngineeringand design of the
‘f months, which shatl comprise of rain water |
[ 7ﬁ__{7£ogl£me%c_t:g\: fmg‘lthe_tza_fsqlmld_a‘p?fﬂfnﬂj n :
: : ey, N S — e

[ xxiil) | A well designed
|



| . |Width shall be raised ang adequate |
o - '
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——

the plant premises and detailed tecord kept | project and implemented during the
l . of the quéﬁtity af water harvested every year } construction activitias.
J . l'andits use. i ' '

£ |
| oxiv) 7# '&Sﬁ?é%"b(;}aga'émam’ Shall be complies. - = ?
| | system in the area shall be disturbed dye to
| | activities associateq with the setting |
L. J up/operation of the power plant, -‘

o) | Additional ééil_f_é?—lévaling of the proposed | Being complicd in the leveling and grading
site shall be generated within the sites (to | activities of the site, '
{ | the extent possible) so that natural drainage |
| system ‘of the area is protected and
I improved, L
[ — _W*Jrﬁ_.'_ S T __“%*ﬁm_i e T ey R
(xxvi) | Fly ash shall be collected in dry form and Constructl?n DFAES is under progress

| | storage facility (silos) shall be provided. [
" Mercury and other heavy metals (As, Hg, Cr, ![
| Pb etc.) shall be manitored ir the -bottom |

{ @sh. No ash shall ba disposed off in (ow -
“ lying area,

§ (xxvii) No mine veia—f'mgwiil be unmm: F;n _E;eing cor;_;;li-t;.a._wn_
f . option for ash utilization without adequate | ‘
j ‘ lining of mine with suitable media such that |
‘ " no leachate shall take place at'any paint of
| | time. In case, the option of mine void filling
f . -1s ta be adopted, prior detailed Study of s0il |
i characteristics of the mine area shall be |
| - | undertaken from an institute of repute ang |
adequate clay lining shall be ascertaingd by
the State Pollution Control Board -arig |
1' implementation done in close co-
/ * | ordination with the State Pollution Coritrot f '

- y
e ——— ]

Board. ’

| A ’ . I

{' ( kxvﬁl-ﬁ_u_g‘itwc ernis .;}sioin.—(;f ?ly;nsﬁh_(ad;y_b_r;me%lmbm—]g& mdé_r :r;ns;a::tlc;r:l atage and this

l - | be controlled such that no agricultural g condition shall be complied on

’ _ | non-agricultural land is affected. Damage | 'commissioningol‘ the project.
to any land shall be mitigated ang Suitable :

compansation Provided in consultation
| with the local Panchayat,

[

| (xxix) Ereen Belr i:(:hslgfljﬁgﬂ ‘o_f}f;
[ i .

ree tiers 6?‘"7;53655&'553;1&5; E;"é:'néﬁ-ﬁé:’.‘b'%‘é}'}ge and
| plantations of native species alf- around © provision for :h& green belt hag a.!ready been
| plantand at least 50m width shall be raiged. | Made inthe DPR ag Percondition of EC,
!‘ Wherever 50 m width is not feasible a 20 m |

justification shal be submitted to the;

e
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4 .A‘ : { ! ﬁfnisrry. Tree densit_;shail not be less than | T
| E B { 2500 per ha with survival rate not less that
} 80% '

| (xxx) B %reeritﬁ?f%haﬂ also be developed around g Shall be implemented. .
- | the Ash pond over and above the Green belt | s '
' - around the plant boundary.

' f fxxxnmgprt propoﬁgnt shall formulate g | Company h%rmulated Corw;;arate
| { well laid Corporate Environment Policy and’ Environmental Policy at HQ level anda
| identify and designate reépons-ible officers ! committee has also been constituted at .
i . at all levels of its hierarchy for ensuring | Obra Project tevel vide OM No:
| adhérence 1o the policy and compliance 4924/CGM/W-1/83B-16 D. 30.04.2018
; | with the conditions stipulated. in this | which has already been reported in the
| clearance letter and other applicable-? compliance report of period April, 2017 for
l environmental laws and regulations. ensuring adherence to the policy and
b ® e o J b : . compliange with the conditions stipulated in
' ‘I ' ' ‘ the EC.

i : i "
o | CSR schemes identifiod based assessment i Shallbe complied,
shall be implemented in consultation ir«ith ;
the village Panchayat and the District
Administration  starting from  the |
development of projectitself. As partof CSR
) prior dentification of local employable !

| youth and” eventual employment in - the-
| project aftey imparting relevant training‘
| 'shalt- be also undertaken. Company shall |

| provide senarate budget _forlcommuuity
| developmeént  activities ang income
’ | generating programmers. :

o) For proper an_&’“;&"é’r%éd%l?rﬁ?&ﬁig‘&?:’éﬁ” Shallbe complied, ~
activities, a CSR committee orasocial audit |
[ .- commiitee or g suitable credible ex'tém:;l i
agency shall be appointed. CSR activitje i
shall also be evaluated by an independent ' res
|
|

external agency. This evaluation shall be

‘ both concurrent and final.
| :
|-

B B e P e S L
i B) General Conditions ) ) :

J e = . : |
Space for FGD shall be provided tor future | Provision of Space f&rﬁF“E;ﬁ has been made.
instaltation ag may be required. | '. . 3

The F'reateci effluents coaf&rni.rrié_fo&lig | 66n:s_frﬁcﬁh(;;{kfn_{-gfbAi;axldgﬁrbgress.
‘Prescribed  standards only shall .be are | Arrjangements'sha{l be made in dclony area.
circulated and refused within the plant.
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. | [ Amangements shall be mada that effluents |
' f | and storm water do not getmixed, . !
(i) | A seage treatment plant shall bo provided | construction of STP has | been completed and |
| ' (as applicable) and the treated sewageshall STPis operational in colony area.
| be used for raising greenbelt/plantation. - : )
| ! Construction of STP in plant area is under
]! ©o | progress. '
‘ . ;
) W - f Adeq‘ij'zﬁte“éa_‘reqty measures  shall be | Project is under construction stage and shall
- L |- Pprovided in the plant areg- to chéck/ | be comptied'on‘commissioning of the
5‘ i ' , . minimize spontaneous fires in coal yord, project. ’
‘w | especially. during summer season. Cn_py o_f i
these measures will full details along with |
| & . Mooation plant layout shall be submitted 1o
J | the Ministry as well as to the Regional Office
~ ’ : - | of the Ministry. ' '

| 3
;,_“‘,__ s — e — i M__..,M__._r__.m...__, e m.l_“.m,,_—-——...___mﬁ_h
() Storage facilities for auxiliary liquid fuel Project is under construction stage and shall(
| ' | such as LDO/MFO/LEHS shall be made in | be complied on commissioningof the

J | the Plant area in. consultation with ‘ project.

II | Department of Explosives, Nagpur. Sulpior |
f : tontent in the liquid fuel wii not exceed
| 0.5%. Disaster Management plan shall be |
f ) Prepared to meet any eventuality in case of |
j an accident taking place due to storage of |

‘ ‘ oil. : 2 I

 — e BT S rum e L SR SN - . _ﬁ_.ﬁ, e
(vi) . First aid and sanitation arrangements shall * First aid and samtatnonarrangement forthe
) | be-made for the drivers and other contract -drivers and other tontract workers have been |

workers during construction phase. . made at work site.

 Noise levels eﬁm?é%ie?g—f?MGf’EEé"s‘Ehg{ﬁ Shall be implemented
be so controlled such that thewnoise in the ' '

work zone shall be limited to 85 dB(A) from |

1 source, For people working in the high noise
‘area, requisite persunal equipment - like |
earplugs/ earmuffs ote. shall be provided. |
Workers 'en;{aged in noigy areas‘suc,,h as
turbine area. an compressors ete stfa‘ll be
period:ca‘lly examined o maintain
audiometric record and for treatment. for
| @any hearing loss including shifting to non-
’ | noisy/ less noisy areas. '

. | Regutar monitoring r,:f—al:rl‘bientwai}—érnaf.@m ] Sgalré;rapqgmé!;t_ec}—
I level Concentration  of SO, NOx, PM.s , |
L PMw and Hg shall be carried out in the -

| Impact zone and records maintained. If a

any stage these levels are found to exceer

e e




. e — S P Y |
| (1%) mti{izamn of 100% Fly Ash generated shall | Praject is under construction state and i
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— FEE——

| the pre 5Llli;£d (I!l]ltb, necc=s=sarv r‘ontrot-
| [ measures shall be provided immediately.
| - | The location of the maonitoring stations and |
' Irequency of monitoring shall be decided in [
- | consuitation with SPCB. Perledrc raports'

' shall be submitted to the Regmﬁai Office of J

the Mlmstry The data shall also be put on
| the webmte of the Company. ;

[ be made from 4% year of operation. Status | utilization of 100‘ “ fly ash shall be made after
of implementation shall be reported to the | commissioning as per condition of EC.
Regional Offzce of the Mamstry time to time.

Provision shall be made for the housmp of - Bemg comptled

| : [ construction labar (as apphcabte) within

| the site with all necessary infrastructure ' !
c | and facilities such as fuel for cooking, : |
[ : _: mobile, toilets, mobile STP, safe drinking f
| water, medical health care, créche etc. The
‘ housing may be in the form af temporary
structures to e removed after the
completion of the Project. : |'

The Project pBroponent shall advertise in at | " Complied as s already r mentioned in the
least . two  local newspapars witiely comphanca report of period Apn{ 2017.
circulated in the fegion around the project
one of which shall be in the vernacu[ar
language of the locally concerned within |
seven days from the date of this. clearance
letter, mformmg that the projéct has been
accordecd env:ronmental ctearance and
J " | copies of clearance letter are available with |
the State Pollution Control,
| Board/Commitee and may also be seen at-
" the  Website of MoEF&CC at

hrin 1 ¢
TR SAHE R,
l ¥ )

{xii) A copy.of the ¢ L:qui‘iﬁ& letter shalt be sent (_‘;Bmpl-ed as already mentloned inthe
-by the proponent 1o concerned Panchavat compliance report of beriod April,2017.
[ Zila Parishag/ Municipal Corporation, urban

local Body and the loeal NGO, if any, from !
| whom suggeatnons/:cpresen:atlons, if lany, |
[ were received while processing - the |
/ | Proposal. The clearance letter shall be put l
; on the website of the Company by the
|
l

i | Proponent. : ' ' )
z 2 - P




{xiii) - | Thé_r;'opa;e;i:—;!?atliwupioad ﬂ'?status of MBe'ing cornpiied. )

| compliance of the stipulated environmental |
[+ | clearance conditions, including results of |

g monitored. data on their website and shall ’

update the same beriodically. It shalt |
| simultaneously he Sent to the Regional
' | Office of MOEF the respective Zonal office
[~ | of CPCB ang the SPCB. The criteria

pollutant levels namely; SPM, RSPM (PM2.5

& PM10),

as stack emissions) shall be displayed at &'

convenient location near the main gate of
| o the company in the public domain. .

é(xw"}ﬁ_??fh'e er:véru:'mmr;i maﬂa‘}ﬁe&f 7&3: ?Eh
| financial year ending 31% March in Form-v
| as is mandated to pe submitted by the
‘ |- Project proponent to the concerned State

 Pollution  Control Board as ‘prescribed

under the Environment (Protection) Rutes,

-l 1986. 48 amended Subsequently, shall also,

| be put on the website of the company along’
- fwith, the  status  of ‘compliance ol
environmental clearancs conditions and

shaltalso be senit to the respective Regional
| Officers of the Ministry of e-mail.

= S e SE—— e i Ve SR |
‘ (xv) The project proponent shall submit six
monthly “ reports on ‘the staws of the

Limplermentation of the stipulated
environimentai safeguards to MoEF&CC, itg
Regional Office, Central Pollution Control |

f | Board and State Pollution Control Board,

| The project proponent shall upload the |

’ .| status of compliance of the en.viron'mental

' cleararice conditions on theijr wébsit}e angd

/ ) update  the same  periodically  ang )

1 simultaneotisly seng the same by e-main to -

| the Regional Office, MoEF&CC. '

| submitted to CEA on six monthly basis.,

monitar  the 'mplementation  of ‘e |
stipulated conditiong, A comg-){ezel set of
documants including Environme}:tal '
Impact . Assessment Report.  ang |
Environment Management Plan along with !

» 802, NOx (ambient levels aswell '

Shallbe complied

Being complisd.

J (xvi")m‘ The ;Jru;j;rus_:{ f I!uﬂ;TJrrc;fect :5!151{-61‘_” é?;-:li l;;comm;).lié_c}.ﬁ ‘

Regional -Office ™ of the MoEF&CC will Being complied.




o the additional information s submitted from
ftrme to time shall be forwardrmd to the
| Regional Office for their use

| ~ |-up-date the same from time to t:m@at lcast
six monthly basis.

levels including NOx {from stack &

main gate
| of the power plant,

| Separate funds shail
| implementation of
5 protection measures along with jtem wise
break up. These cost shall be mcluded as

l - | part the cost. The funds
' | earmarked for the environment

cof project
) measures
! purposes and year-wise expenditure should
bereported to the Mimstry

The pro;e(‘t

S A
authorlt:es shall lnform the
i Regional Office
final  approval of the project

" concerned authorities and the date

of the

by the
of start
land development ! work  and
commissioning of plant.

[ (xx)  [Full 'cuoperat:on shall bgé;endeq‘mm
| Sc:lf,mxb[s?fi){f.ru;-rs; fram the
‘ Minr‘sr'ry.fRegioruzl Office o:f . the
Ministry/CPCB/SPCE i wauld * e
| monitaring the of

compliance
environmental statys. ‘

dunng i
| I monitoring. Project Proponent will up-load ]
J " | the compliance status in theit website ang

Criteria pollutants |

ambient air) shall be d:splayed at ihei

be r;tl(;n.;lﬂ't“eé! ‘ for |
envirommental |

protection -
shall not be diverted for other -

1

1

r

Shall be complied

SFQTBW' e

as well as the Ministry .
regarding the date of financial closure and’

; Shéli ba comphecfw

|

e ety e w..,.—*-——wﬁ._;—-—-_.___,.
.

-

\V“"\
(Radh ohan)

Genem! Managey Prodect,Manag.e;) .

Z«Hﬂ j



© CiN-U40101UP19880SGC005065 _—=—"

L.,rm'(vm aferadY affrr=ar
s Y e o gug— |

OFFICE OF THE EXECUTIVE ENGINEER
OBRA ‘C’ CIVIL CONSTRUCTION DIVISION-I
Jowovofioscure+t Fofein U.P.R.VIDYUT UTPADAN NIGAM LTD.

(Sov0 TGN B TUHH) (A U.P. Govt. Undertaking)

Ulo 30 : IMEW 231219 P.O.: OBRA -231219 '

forer - s (Sovo) DIST RICT: SONEBHADRA (UP)

i (y0 Ly ahrdrnr- 1 /o Rt | /e 2017
g ST BT @ Agex— 56 79 7 A Royd U & W Yob Sl B P W A |

- oD YHI® 1376 /36—10 OGS [E 13 w2012 UG 3932 /4w /37 RAlG 31778,2017 il
e ¥

SN YT YT,
NG |

TEIey,
FUIT IWT Ffid T3 @ g 7 AR SBWTﬁaﬂﬁ%Q@?\:W R 4191 gall @l
U YE W0 10000 WY 38 B R [ 0 419,10000 A TR TF & 6 ¥ dwu-slaw W fifa
D0L070-003137 A% 25.07.2017 T writa TR, SR T PIATAGI-ATHE B GeT 7 <7 B |

Jiaw FrfarE ¥ W g %ﬁ
Pt

FAG — YR e#ﬂ#ﬁ)

P :frr%ﬂ aifiar=ar
GHIE: AFD 2/ e - |/ aRRmie— i( <ﬁ
sfofefy Frfeifre @Y wrey el od e wria wg o /""3*‘“
01, areferr aifrear, alawr Ay SiFue fwfor Jued, staw|
02. WY a5 yewe,So%0 a7 P gel-wiE |

s ﬂ“’" M/ A7

(FarqE sﬁlﬂ )
¢ R i
.




53

3t

WO0bbLLL J20EOM2TED WL EYEQCW

IOZ(I@ ONINSSI
 ITIEZ - VHED

o YHHO

%JZO mﬂdﬁzsm HNO QdeﬁOm.

m.,__,.h‘ EEREET lag ﬁaa hﬁzpﬁﬁa,ﬁmﬂmokomm save

QL7 %NV8 J40H 40 SIHONYHE 1Y LV Hvd LV 318vAvd
ATNO SHINOW € HO4 a1y

14Vda anviag

: m.nw.>_m0mm INVA YOS

L1 NAZLANIN HYT 9104 et

————

3I8YILOD3N 1ON
AINO 3:HAVd Oy

| ><nwnz<2m_n_.zo

owz-smziohvw.sss



54 TN

CIN-U40101UP1980SGC005065 ="
wiuferg sty sifvasar
3Ry ) o Rty gue— |
Joyovofdoswares Fofeo

OFFICE OF THE EXECUTIVE ENGINEER
OBRA ‘C’ CIVIL CONSTRUCTION DIVISION-I
U.P.R.VIDYUT UTPADAN NIGAM LTD.

(300 ¥R@IY W1 TUEH) (A U.P. Govt. Undertaking)

Wio 3110 : JAVEWT 231219 P.O.: OBRA - 231219

Sttt : 4P (S0yo) DIST RICT: SONEBHADRA (UP)

i 287 / AW ALAG- | / agfaia—
g Prfeifaa o rex et vd srawgs Frar) o aie—

TR 287 / A=A wfAE— | /a1 favm festiep: 23 /9Ta),2017
Rz aNaRr G & aek- 56 w0 7 3 Rod U< & ure 37 3R & e 7|
‘\ﬂ?ﬁf ST UFTH 1784 /3N /37 R 25 7R 2016 T 2004 / 3NGRT /37 fa7id 24 [exma 2016
Qi I|
gy gaTfiren),
3NERT 97 YN,
AR |

mwﬁawﬁhm?mﬁﬁwﬂss@?ﬁaﬁ%ﬁ@a%w
sﬁ[a@%a‘a‘mewww()zﬁmﬂmm gEl @ WG @ 5ol QN 8382 gEll @ auieTel A RIUS 8
R SwiglETg S IE-aayT ¥ PRid § 9,50400.00 1 S0R070-904070 AT 23.01.2017 S wATHE
A NRER, AaRT &9 YT AERT-|IATE & U&7 7 < 8 |
waﬁa%ww%%mﬁuﬁmwmmmﬁmg@ g @
w1272 /0w aRaeEr @/ fsie 06.122016 @ wed F wdl o (1) &7 A Wik HRA @l YHOT 9
s P e &0 U 9 g srifery &) o Tufiea W Iuae aRA @1 % sals gul & el o
A HRA) @) G S |

ierTd: WA | >

(ﬂﬂﬂi—c{ erﬁﬂﬂ)
~ ifererrReY sifvarr

o1, iy A&y yaes,SoM0 a7 Fm gell-wmvs & Swia o0 o 9l g8 SRy & s ufte @
f5 ol wo (1) B g oI 36 O B AT SHIER Y WM @ dreild § udl g<hfd Rl &
o7 Rt W gof wvam g smawd FRIAE TR & FEe Y| gEart @ e W Rar
yRRaerT & &1 ¥ Ho UM 0 FRIRYT W A T 8 Reg gell @ UK A 8l & HRol e
aifd @ el &) T waled e ® gelt @ Nt w o e wriard) a3 @ e av |

2. aievr sy efext A wMag fmfor wogd, alew

03 EMS Afgwar/ER difa, iR SIS i wue-ne |

(ncmrgc: eﬁfifﬁ)
st §Iff£@



To NS 9% 4100000 N20ECI0OTE2 wBL0%Jh4., .8
5 ufr ._rm:m

LSCLEENH HRASGOTIOR

( GN OIS NIWIDAS HLM B3tk B ‘1t i)
i pebblin J3NDISY mE:oJ AR NI i SHCHVIE TV LY e 1Y 3UBVAYG i th 1 0 i b
LNVE OVEVAVTIV dop Dipi2ied

9/6 = Z SN D0 T0F056 T SY MOTeg JUNSWY
oY

*

Sk R kR RR R KR E K ko Rk ok ROk R ok R R R R okok ok

4

, O
%<
e
e
5
e
*

g

-

bonspma s mv =2 }OMWW% X R ﬁ&».mw e g G P P M I IO PO S TIO L TRAT I T BT SUTH™
= ., .

UL0Z - S10 ! SMD4 SSINISNH HNHOVYN

s e — e
i ! H
WE:M ; ﬁ:xi:ivf\_}gTt.\?ﬁmmm_ i 2
L S - e .15.?(1.]... i e s oy s i s 4 - - e b o s e {L. 3 e
FETcRd U RS ¥R PHOVHIA NS VIO  IRIFLEvVddd L8340 ara
L10z/10/¢€¢ CEEC9T~SHES0"ON T31L AVS GNYHEA 1O B L2 i
TR AT CL8dN ALY
ey : 180120y TIv | 2000 Sl HONVHE 211 p
:ajeg ig15012] ©1q0

3NS5 4C WD SHL WO SHINOW IIHHL HO AIvA 1Biie
s H Gl e e HNVE QVAVHYTTV o 2 Disidin3

eip i i LI Bt 1 B2t s
(INDIHD m.&mxzdm,....méﬁ: AINIANHLSHNI 301440 U3LNI {




CIN-U40101UP4 9308(5{@065

atrawr Y wwe Frerfor
gogoxyofyogcaras frofero
(Sow0 WRPR B YUBH) A U.P. Govt. Undertaking)

qlo amo : aERT 231219 1Y P.O.: OBRA — 231219

forar - WMave (S090) DIST RICT: SONEBHADRA (UP)

'OFFICE OF THE EXECUTIVE ENGINEER
OBRA ‘C’ CIVIL CONSTRUCTION DIVISION-|
U.P.R.VIDYUT UTPADAN NIGAM LTD"

£

D

1‘/
e\ Oy aiveironf- | /= fawm festiep: )./ frerwaR 2017

fWT—  2X660 TETE aERT WY fvaR o @ e d e A W e en vl
33 Do Ao T WIF B P 2 NG BT B Uded— 2,34 AeF) 16 HRT ISR
g 9 T fred T oie) B & & Rerd e @& wad 8g Al @ wwan A |

TH—  aNUBT THTE 1669 /AERT /37 i 15.11.2017 TG 1888 / ATERT /16 Th—1 {I®
30.11.2017

T H,
T gATerR T,
AMERT g9 YHIT,
AN |

HUYT SR T T B w4 AqeR-2,34 (TR AEF) T
Fey WUSR &7 T AN fAed T AT & & § oaferd 1156 gell & UK & gael 6712
gt & quiETe A AUS TE 1156 AT D U IR &G U IET Yob WO 10000 U Fe
B T N e UM WO 93358800 Hed &I b offw gelar dwman-siewr &
02070327617 FATEH 28.12.2017 ST YANTTA FIRIGI, MERT a7 FHHT ANGL—WHE B el
oy 2 e wU ¥ 3H IRY B R Faw 2 b yrf fawy gasSono @
P g@—TE BT A U B BT A O fd B gu U uft g6 wrfed @
A YRIAET R ST B BT FE B, D FET B Al B R BIdarEl BT 6 |

el ¥ d:  TATYRIFT |

B<
'CHT'EEL\ )LD /ardrsniE— |/ agfee— O (f/ -
yfeferfy fmfofeaa o1 wer ol vd eavgs wrdaE! aq ufta— |

01— T Jfirr (Fefn) & a1 fagd e e

02— refleTor arfrE, afteRT W SAYe fAivT HUSH— |, e |

03— FeTI® 3w afowlodiodoSIo — |, 3T | ’{573“5? -




3¢ 8458 00 45121 01Ec M %D Bl

L fr} == B Wil oM SS/ ERE (xuead Bydiv ad)
7 ™1 [ - ¥ Mb\\\.ﬂwwﬁlll 5 ﬂaﬂwﬂﬁcﬂ
1 LB LD fABRER LR It Lm.:ﬂ. JUIOP | b pefin 4
5 b - B »FlV:iir ] scﬂm poMmIC] / LBl LithIDIe %F
uj= LS| sweasmaren
o f{ffl.llnllf/yiiv 4& "
12 e
ol (B eposeg jooLEa 04} | Bl mom Pmd ﬂm@w&
- : [2gbk Glie bR R . :
10 . ;
R GIAIZOIH INIVA mo&, 163 b 3R

&l ﬂwwmmwﬁ g o
R e T R L e S R g preorrorF 9ot ATTE 5979 7]

sBpIQ _O.

> Bl ?Hwﬁﬁxmqua&égmdgl NIWLIEd3a Lo3

0G2-S1D / SWE0d GENIVE

g T >E§. n g 9. Lavea | 2 mm«imommﬁmmaaum_ﬁﬁem
; , .W “ _ m Jﬂl.um ”H _f anen3al el £1Z152 - VY80
el TR R n..«cmﬁz;msn«ﬁw& vflL e B et ) TTRLZLIET - eke




NYAT S o5, ii&f:?gc q

=

\.__

A% :
871} %7 T SYE,

D

/

0 HF AW | 0-30 | 31-e0 | s1-90 | 91-120 [ 121-150 | 151-180 | 180210 T
%0
0—10 11-20 21~30 31—40 4150 51-60 61-70
1| am ] 40 79 113 96 43 64 436
2 = 0 14 46 55 24 15 9 163
3 hrer 0 3 6 7 2 2 28 48
4] Nue 0 | 17 22 25 18 14 97
5| faey 0 2 0 0 0 0 1 3
6] e 1 36 31 7 0 0 0 75
R G 0 2 6 6 6 2 1 23
8 wwg 0 1 0 0 1 0 0 2
g qv 0 2 7 2 0 0 0 11
10 qef 0 6 25 15 11 2 1 60
1| @en 0 4 10 5 5 8 9 41
12 “x 0 0 0 0 0 1 0 1
o4 I3 s 0 5 7 15 9 8 4 48
N 14|  wira 0 1 4 8 3 3 0 19
o STeld)
15| weqa 0 1 2 1 0 0 0 4
16| wegd 0 2 9 10 9 S5 6 4]
17 wreh 0 0 0 0 1 0 0 . 1
18| Frerfae 0 - e 10 5 1 0 1 19
19] =it 0 0 0 0 1 0 0 1
20|  aEge 0 A 2 1 0 0 0. 4
21| aRm 0 1 0 0 0 0 0 1
22| Sigen 0 0 2 3 £ 1 1 0 7
23 ) 0 0 1 1 0 0 0 2
.24 taRw 0 1 0 0 0 2 0 3
25( wemiey 0 0 0 0 0 2 1 3
26 sl 0 11 0 0 ] 1 1 14
271 Yaw 0 0 0 0 1 0 0 1
3 S IER 0 0 1 0 0 0 0 1
! 29| eRs 0 0 1 0 0 0 0 1
~ 30 e 0 0 0 | 0 0 0 1
31| @i 0 0 2 5 2 0 0 D
32| @ 0 0 - 1 0 0 0 0 1
331w 0 0 0 1 0 0 0 1
269 283 199 113 140 1142
Q‘\& i J50
Prerrat gq @ it
a9 TR




e oy e e Y TNY\D TS T Y
GO IO T NI e (72 dg/c TR EH YT MY Y D:\ /
o o N e
N j‘\“\z‘ﬁﬁ( Yoe-s O BTC C‘E%i LT I
; TN - i
”" 2 YT T T 0~30 31-60 61—-90 91—120 121—150 151—180 180~210 B
o
&
0=10 11—-20 21—-30 31—40 41-50 51—-€0 61—70
1 am 1 26 83 134 121 81 79 527
2 A 2 48 113 133 75 32 17 420
3 Give 0 2 4 2 7 6 71 92
4 Rioet 0 8 16 46 45 22 25 162
5 e 0 0 2 1 6 8 22 39
6 JHEG 3 39 19 7 1 0 0 64
7 TR 0 4 12 5 5 0 9 41
8 T 0 1 2 2 1 6 3 11
9 @ 0 24 37 19 1 2 1 82
10 LG 0 23 31 20 19 0 95
11 EEC 0 1 0 2 1 2 0 4
2 T 0 0 3 2 3 0 3 12
13 e 0 4 10 10 13 1 9 48
N 4 EIEEEEr 0 5 9 10 11 2 1 42
L) 15 e 0 3 4 0 0 6 0 %
e n Foe 0 1 2 7 8 0 3 PX)
17 ELG 0 6 4 2 3 2 0 18
18 Tereitas I 3 7 1 1 1 0 15
19 A 0 2 4 0 0 2 0 6
20 T 5 44 22 19 1 0 -~y E e i -
21 ‘ q1gm 0 2 | 2 1 2 0 6 ,
22 Sitaem 0 1 2 4 1 0 0 8 /
23 L] 0 1 0 0 0 0 0 1
24 Rifew 3 13 4 6 3. 0 1 32
25 TR 0 2 2 1 4 2 0 11
26 3T 0 0 2 0 1 2 2 6
27 T 0 0 2 0 0 1 0 2
28 g, 0 1 0 0 0 0 0 - 1
23 Jegd 0 0 1 0 0 0 0 1
1 +30 B 0 0 0 1 0 0 0 1
. ey e 2 r 0 0 0 0 0 6
; lk‘ 32 Forerr 0 6 5 1 4 0 2 18
t\h.« 33 piaeil 0 0 1 2 3 0 2 10
2 TR 0 0 1 3 2 2 1 9
35 NG 0 1 0 0 0 2 0 1
36 @i e 0 0 0 0 0 0 2 2
37 [T A 0 0 0 1 0 0 0 1
38 T feey 0 0 0 0 1 0 0 1
TE = 17 275 407 438 344 184 253 1918
M

-

EERCEiR




-

L.

N - v

o \{3\

- a o —
L~ S T Y T
7 Nl = % kg ...;“j" _M“ J f (‘f"ivzzﬂj
’ J—
Y&t & AW 0—30 31-60 61—90 91—120 121—150 151—180 180—210 EGl
3 a1 2 26 56 80 80 55 60 359
2 iE 0 12 46 59 40 13 8 178
3 Hdel 1 3 3 0 2 0 22 31
4 oA 0 7 3 20 17 15 6 68
5 feresy 0 0 0 1 0 0 0 1
6 apTwe 8 69 49 7 4 1 1 139
7 TR 1 9 4 3 1 1 2 21
8 EEUCS 0 2 2 0 1 1 1 7
9 EE 0 4 6 5 0 0 0 15
10 qe 0 7 13 26 11 ) 1 63
11 fe 0 1 0 0 0 0 0 1
12 Y 0 0 2 0 0 0 2 4
13 ST 0 1 1 2 3 3 3 13
14 Gl Sreld) 0 4 1 0 3 1 0 9
16 e 0 2 2 1 0 0 0 6
16 TCEA 0 3 6 8 9 3 3 a2
17 Fen 0 1 1 3 1 0 0 6
18 el 0 0 0 0 1 0 -0 1
19 A 0 0 0 2 0 0 0 2
20 EEG] 6 8 1 0 0 0 0 15
21 BTET 1 1 3 0 0 0 0 5
22 STTET 2 2 2 2, 0 0 0 8
23 e 3 9 1 1 0, 0 0 14 =
24 Rt 0 L 0 1 3 1 0 6
25 EIE] 0 0 1 0 0 0 0 1
26 2 14 14 1 0 0 0 31
27 ! 11 0 0 0 1 0 13
28 0 0 1 2 0 0 0 3
29 T 0 2 0 0 0 0 0 2
30 TUIEHT 0 4 0 1 0 0 0 5
31 g 4 1 0 0 0 0 0 5
32 0 1 1 0 0 0 0 2
33 0 2 0 0 0 0 0 2
34 GIE 0 0 0 0 0 0 1 1
35 T 0 2 3 2 4 3 3 17
36 0 0 0 1 0 0 0 1
37 0 0 0 1 0 0 0 1
38 l 0 1 0 0 0 0 2
39 9 22 7 2 2 0 0 42 -
@A = 41 231 182 103 113 1131

CE SaiEi]





{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

